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Lakhindsr Singh evee Fetitioner.

' ' Versus

Union of India . Respondent;

CORAM

ITHE HON'BLE Nﬁo JUSTICE V.5. MALIMATH CHATIRMAN .
THE HOK'BLE M. I.K. RASGOTRA, MEMBER(A},
F

orf the Petitioner. cese Nona,

For the RespondentSe eese Shri PP, Khurapa, Counsel.
% ' .

JUDGEMENT {ORAL)

{By Hon'ble Mr, Justice V.5, Malimath, Chaipman).

!
None appeared for the petitioner. Shri F.P, Khurana,

ccunsel, appears fer the respondsnts, As this is a very
~

old matter, we consider it appropriate to psruse thas
recorads and dispose of the same on merits,

2. The petitieper has sousht five praysrs. Some of

~

the prayers havs already been granted in. favour of the

petitienar as is clear from the orcer mada by the Tribunal

'

on 11.2.1988 after perusing a cupy of tha order datad

5.1.198? procucad by‘éh@ petitioner by uhich his seniarity
" has been rastored at Serial No,129-4 in the ssniority list

dated 11.6,1986 and conssquently his senicrity has been

»

rostored in the seniocrity list dated 2.12.?986'at Serial

/L/yﬁa.149wﬂ of Grade III of the Indian Economic Service, .
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further notéd that the first three reliefs claimed by the
petitioner thus stand fully met and that mhaqiremains for

consideration is guashing of promotions already mads vide

office memo dts 9.3.1987 produced-as Knnexurq:'ﬂ'. Thare

: ]
is none to tell us as to whether this relief has also since
|

been granted. There cannot be any doubt thatﬁcenswquant

upon the resfbration of the seniority of the petitioner

in the gadre of Grade 1II of the IES, his casE‘For premction

to Grade II of the IES has to be considersd in the light

of the revised seniority and the reiiaﬁ FlOuiEg from the
. HER

same granted to him. #s steps have already been taken to

aggord seniority in the cadre of Grade 111 o?itha IES, it
is reasonable te eipest:chat the further Stapé would have
been taken now. If no such steps have been taken and if

the petitioner comes within the zone of consiceraticn, the
same has to be done within a reascnable period from the date

of the recepit of a copy of the judgemsnt. Iﬁ is gnoUgh to

dispese of this petition with this diraction.ﬁ No costs.
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